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In sectj(_)n 12(1) proposed to be substituted in the Mahatma Gandhi

University Act, 1985 by Clause 4(a), after the words “appointed by the

Syndicate” the symbol “,” shall be inserted.

nfj3do ﬂ.lﬂ:g._.]

In Clause 8, for the word “in” after the word “applicable” the word “to”
shall be substituted.
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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
Sixteenth Session
BULLETIN—PART
(Brief Record of Proceedings)
Monday, November 18, 2019
. No.197
Thé A.ssembly met at 9.00 a.m. with Mr. Speaker in the Chair.
Questions:

Four Quesnons in the list of Quesnons posted for the day were answered
orally. :

Adjournment Motion:

~ After hearing the Minister for Higher Education the Speaker withheld
consent to the moving of an Adjournment motion given notice of by
Shri Roji M. John and three other Members regarding the apprehension in the
Higher education sector of the State consequent to the alleged action by certain
officers of Kerala University by violating moderation norms and thereby declaring
some students failed in the examination as passed.

(In protest against the attitude of the Government in this matter the Members -
belonging to the opposition staged a walkout.)

CaHing Attention:

(1) Smt. E. S. Bijimol called the attention of the Minister for Transport to the .

- necessity to exert pressure on Central Government to amend the anti-

people and anti-worker provisions in the Motor Vehicles (Amendment)
Act, 2019, ' )

(2) Shri Mons Joseph called thie attention of the Chlef Minister to the
necessx(y to rtealise the various projects announced by the State
Government in Uzhavur in commemoration of DR, K. R. Narayanan, the
former President.

KNPP. 1440/2019(i).




The Matters under Rule 304:

‘The matters raised in the House by the Members under Rule 304 are listed

below:
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The Ministers concerned made statements on the respective subjects.
Consideration of Amendments to Rules:

(1) Prof. Abid Hussain Thangal moved Amendments to the Kerala Education
{Second Amendment) Rules, 2019 issued in G, O. (P} No. 8/2019/G.Edn. dated
22-8-2019 (S.R.0O. No. 572/2019). The Minister for General Education replied to
the points raised. The amendments were withdrawn by the leave of the House.

(2) Shri M. Ummer moved Amendments to the Non-Resident Keralites'
Divident Scheme, 2019 issued in G. Q. (Ms.) No. 12/2019/Norka dated 2-9-2019
(5.R.0. No. 650/2019). As authorised by the Chief Minister the Minister for
General Education replied to the points raised. The amendments were withdrawn
by the leave of the House.

Legislative Business:

Motion for consideration and further Ilowing Bills as reporte
by the Subiect C. .
DR. K. T. Jaleel, Minister for-Higher Education and Minority Welfare, Hajj
and Wakf moved the motion that The University Laws (Amendment) Bill, 2019

and The University Laws (Amendmeni) (No.2) Bill, 2019 as reported by the
Subject Committee be taken up for consideration.

Shri P. K. Abdu Rabb who recorded his notes of dissent to the
Subject Committee Report regarding The University Laws (Amendment} Bill;
2019 spoke. Shri A. Pradeep Kumar moved an amendment to circulate the Bill
for obtaining public opinion and Shri Thiruvanchoor Radhakrishnan as authorised
by Shri K. S. Sabarinadhan moved another amendment to recommit the Bill to the
same Subject Committee and spoke,

tinolialii)
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. Shri Shafi Parambil who recorded his notes of dissent to the Subject
Committee Report regarding The University Laws (Amendment) (No. 2) Bill, 2019
spoke. Smt. E. S. Bijimal moved an amendment to circulate the Bill for obtaining
public dpinion and Shri K. N. A. Khader moved another amendment to recommit
the Bill to the same Subject Committee and spoke,

_ After the discussion and reply of the Minister the amendment moved by

Shri A. Pradeep Kumar regarding The University Laws (Amendment) Bill, 2019 -
was withdrawn by the leave of the House and the amendment moved by -
Shri Thiravanchoor Radhakrishnan was declared lost.

The amendment moved by Smt. E. S. Bijimol regarding The University Laws
(Amendment) (No, 2) Bill, 2019 was withdrawn by the leave of the House and the
amendment moved by Shri K. N. A. Khader was declared lost. :

Then the motion was adopted and the Bills were taken up for clause by clause °
consideration and passed with the following amendments.

The University Laws (Amendment) Bill, 2019 as reported by the Subject
‘Committee . :

MIEIo OJ(B:Q:I

In section 12(1) proposed to be substituted in the Mahatma Gandhi
University Act, 1985 by Clause 4(a), after the words “appointed by the Syndicate”
the symbol “,” shall be inserted,

5% Qida f

In Clause 8, for the word "in” after the word “applicable” the word “to” -
shall be substituted,

The University Lawsl (Amendment) (No. 2) Bill, 2019 as reported by -the
Subject Committee
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The House adjourned at 4.14 p.m. to meet again at 9.00 a.m. on Tuesday
November 19, 2019. -

S. V. UNNIKRISHNAN NAIR,
Secretary.



